Sale of Russian
Helicopters to Pakistan

Mr. Spesker: Because you wanted to be
"heard exclusively, mot in the crowd; vou
~4id not want to be in the crowd.
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Shrl Nath Pal: I had written to you
about three matters. 1 did not raise them.

Mr. Speaker: I agree you wrote to me.
It is not that. Mr. Ram Sewak Yadav and
Mr. Govind Das wrote to me; they came
and argued. I requested them not to raise
-it because the ofher members also would
rise and there would be shouting. 1 re-
quested them, but they did not hear me.
They raised it here and we saw the con-
sequences. 1 would request Mr. Nath Pai
and other hon. members not to raise, in
future. those things which are not permitted.
“That is the only thing I would like to say.

Tro Ty AT Afgnt (FHEI) ¢
wery wEEg faRw W S Fue
faear & & WIT IW 97T TV FAA A
T & 7

ReIA AENET 0 TE )

wio wia w4ige Tfgan T 7 A
o FE |

ot waz A @ (freelt 7)o
gaTar ag W fwaa & fe fore smeew
# w19 qgr ofE FOT § IEE W
wredt FeadIar WTH FTX HT FHAT FIY
g1

Shri Nath Pal: My intention was not t0
defy you......

Mr. Spesker: I did not say that you
defied.

Shri Nath Pai: You are so careful ubout
your language. You will never say such
things. But I do not want that implication
also.

Mr. Speaker: I have always paid him
compliments that his language is so good
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Even when I was a Minister, I paid com-
pliments to him thaf his language wes so
good. He is now returning me the com-
pliments. 1 thank him for that.

12.52 hrs.

PATENTS BILL*

The Minister of State in the Mimistry of
Industrial Development and Company
Affalrs (Sbhri Raghunath Reddi): One
behalf of Shri F. A. Ahmed, I beg to move
for leave to introduce a Bill to amend and
consolidate the law relating to patents.

Mr. Speaker: The question is:

“That leave be granted to introduce
a Bill to amend and consolidate the
law relating to patents.”

The maotion was adopted.

Shri Raghunath Reddi: I introduce the
Bill.

12.52 1/2 hor.

BIHAR AND UTTAR
(ALTERATION  OF
BILL*

PRADESH
BOUNDARIES)

The Minister of Home Affairs (Shri Y.
B. Chavan): | beg to move for leave to
introduce a Bill to provide for the alteration
of boundaries of the States of Bihar and
Uttar Pradesh and for matters connected
therewith.

Mr. Speaker: The question is :

“That leave be granted to introduce
a Bill to provide for the alteration of
boundaries of the States of Bihar and
Uttar Pradesh and for matters connect-
ed therewith.”

The motion was adopted.

Shri Y. B. Chavan: [ introducsi the
Bill.

*Published in Gazette of India Extra ordinary, Part II, Section 2, dated 12ih

Augt, 1967.

< Introduced with the r

d action of the Prevident.



